some farmer -friendly pesticides. Our country is not only able to manufacture guality pesticides, but
also, export it all over the world. The environment NGOs are spending money, and even indulging in
corrupt practices, so that good farmer-friendly pesticides manufactured by Indian companies are
banned.

Sir, there appears to be a planned move by the European Union to phase out farmer-friendly
Indian pesticides with the help of Indian NGOs. | would like to draw the attention of the Government
to this through you, Sir, and request that inquiries be conducted immediately with special reference
to the funding received by environmental activist organizations in our country during the last five years
from countries of the European Union and to check whether these funds are being used for
promoting European business and trade interests in the field of pesticides. The Government may also
look into the matter and see to it that the organisations involved in environmental activities do not
work against generic pesticides manufactured and exported from our country. The Government
should also take effective measures to protect Indian generic pesticides industry against European

pesticides.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI VIKRAM VERMA (Madhya Pradesh): Sir, | associate myself with the Special Mention
made by the hon. Member.

GOVERNMENT BILLS
The Civil Detence (Amendment) Bill, 2009

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPALLY
RAMACHANDRAN): Sir, | beg to move:

"That the Bill further to amend the Civil Defence Act, 1968, as passed by Lok
Sabha, be taken into consideration.”

Sir, it is strongly felt that the civil defence can play a vital role in disaster management also.
Therefore, it has been proposed to extend the role of civil defence by amending the definition of 'Givil
Defence’ as contained in clause 'a’ of section 2 of the Givil Defence Act, 1968, so as to bring, within
its purview, the measures which may be taken for the purpose of disaster management during, at,

before or after any disaster.
Sir, this Bill seeks to achieve this objective.
The question was proposed.
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SHRI SANTOSH BAGRODI & (Raiasthan): Mr. Deputy Chairman, Sir, | rise to support this Bill,
the Civil Defence (Amendment) Bill, 2009 which has been based on the recommendation of K.M.
Singh Committee partially. Mr. Dave has made a few comments. It was his maiden speech. | really
didn't want to react to his points which he had been raising but some points which he had raised do
need clarification. | fully agree that there is a fear of terrorism in different parts of the country. | fully
agree that this is the responsibility of every citizen in the country. But | also like to know from him
what that organization which he belongs to — 1 am not mentioning the names —is doing in this effort. |
don't want to go into those details.

Sir, he has talked of national character. The national character is the responsibility of every
citizen of the country. It is not the responsibility of the Government alone, it is the responsibility of you
and me and everybody else. | fully support vou on that, The character of MPs, MLAs, bureaucrats,
businessmen and ordinary man on the road has to improve. And how will it improve? It would
improve by education. | have no problem on that. I fully support him when he says that training has to
be given in the schools, Even for this purpose, training has to start in the schools. He says that they
want resignation from the Prime Minister on Kargil; but is it not true that the Foreign Minister of the
country had gone along with one terrorist? ¥Was that right? He has forgotten to mention about that.
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YWas that a right action taken to save this country? ...(Interruptions )... He has mentioned, that is
why | am saying this. Otherwise, | would not have mentioned this. ...(ﬂ'ntermpz‘f‘ons)...

oft TH.0H. SEqaTerd (SINES) : arrsifear St ... (ae)...

SHRI SANTOSH BAGRODIA: Sir, | heard him very carefully; | heard him very peacefully. But

they cannot change their habit of interrupting. ... (Interruptions ...

oft TH.09. IR : 9% ..(HqEH)... 7, T ST BIS Veft ard 7€ el .. (FFET).
TEH G A5 &1 e & . (@aeF)... Jag @ ) i sik e o i crm)..
qrrsifaa o ..(STeeT)...

MR. DEPUTY GHAIRMAN: He has not vielded. ... (Interruptions )... Nothing will go on record.
sft UH.UH. SrEearterar - *
SHRI SANTOSH BAGRODIA: Mr. Ahluwalia will not change his habit of interfering.

oft vo.qH. srEearferr - *

SHRI SANTOSH BAGRODIA: vou cannot cow me down. | have not allowed you to interrupt. If
| have made a wrong statement, it would be deleted. ...(Inferruptions)... Have | said anything

unpariamentary? Did | interrupt him? Then, you may also peacefully listen to me.
... (Interruptions)...
ff .74, SrEearferan : *

oft WA anTeifedn : g @t af fawra & T ST i T & 9% F BT ves, wofia el
St 5 W @ S S SueT aels eeanan efft, Suh arq Sat! awTs g @ TSl A
i Bl &, S8 3Uh! FHS ol ATRIBGAT §1 3R U 9 €% A qHIs &) & o 98 =% fhy (a1
Tl g¥a, v ar T €1 g w g} #t geen wwis Bt usdl £1 98 continuity maintain TET g3
g % 3mq ot ¥xepR | 310 G139+ continuity maintain e B, sufert sue) Rrda) sy ot i £
# ug el wadr & g wrer @ frsiad 987 8, &9 oft istar €, At siraee! Y 98 continuity
maintain  ®YAT ?IT%E[ Qﬁ, foreg Tl By qml Anyway, coming back to the Bill, Sir.
o (Interruptions ...

At SR A (SR UL @ U, (). SE N o) g i € el (e H).. s
oo W e &2, TR s o e ? 7w § S arech) g (). .

oft Gl arreifedn ; g9+ a1 o) Hih foar S 0 vy ST ik SHel v evars|
.. (STAT)...

oft Fyrafy : smo giferT, Tifer

SHRI SANTOSH BAGRODIA: Coming to the Bill, Sir. ... (Iterruptions ...

*Mot recorded.
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MR. DEPUTY CHAIRMAN: He is now coming to the Bill. Please, allow him to speak.

SHRI SANTOSH BAGRODIA: Sir, the Statement of Objects and Reasons states that this Bill
affords protection to any person, property, place or thing in India against any hostile attack, whether
trom air, land, sea, etc., and civil defence is intended to be organised timely on voluntary basis.

. (Interruptions)...
MR. DEPUTY CHAIRMAN: He is speaking on the Bill. ... (Interruptions ...

SHRI SANTOSH BAGRODIA: When we talk of voluntary basis, | would like to mention here,
Sir, in the United States there are volunteers for civil defence; doctors, engingers, politicians and big

businessmen, all get trained themselves for. ... (Interruptions )...

oft FURATALS : o s 3T (AT, .. a8 91 G ATEd €, agt el S o @ &,
U a8 el alel

SHRI SANTOSH BAGRODIA : Sir, they get themselves trained even at the age of 40, 50 or 60
years. They want to be trained for civil defence because they want to do something for the society.
That kind of character needs to be inculcated in our society, that we must also get trained. You
cannot become a fire-fighter without training. You cannot do medical service without training. |
would request the hon. Minister to start that kind of training for every citizen in the country, and

whoever wants to be trained voluntarily, must be trained that way. Only then voluntary service would

start.

Sir, the Disaster Management Act, 2005, has been enacted. Now, there is an Act for that. |
have no objection on including disaster management in this Bill. But, | will request the Government
that please do not depend only on the civil defence system. Disaster management cannot be
handled — it is just impossible — only by the civil defence systems because this is a much bigger
problem. For example, | will straightway tell you about what happened in Jaipur. Recently, we had a
fire in the aill depot in Jaipur. It is our own Government. | am not going into that, and different
Governments have come at different times. But, the point | am trying to make is that the District
Administration had no detailed disaster management preparedness programme. | accept this
because it is not there in most parts of the country. Sir, while dealing with the recent fire in the ail
depot in Jaipur, the District Administration did not have any plan. As | said, the delay in relief caused
massive loss of lite and property. It has now heen reported that the District authorities later conjured
up a district disaster plan by copying and pasting other districts’ plan. If we do these kinds of
activities, it is not going to help the country, or any citizen in the country. The court has now ordered
the court has to interfere here also--that FIR should be lodged against people involved in it. | have

mentioned this because it is very easy to say that include disaster management in this Civil Defence
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Bill. But, do we have enough resources? Do we have enough volunteers to handle that kind of
situation? Sir, the Committee has recommended many more things. If they are coming under the
rules, | have no objection, but they should not be overlooked, like the Building Material Technology
Promotion Council has classified 241 districts as multi-hazard districts. VWhat are we doing about
that? K.M. Singh Gommittee recommended authorisation of 800 wardens per district or 20 lakh
populations. Do we have this plan of 800 wardens? Do we have resources for this? Sir, the
Committee has also recommended strengthening of training institutions, involvement of Panchayati
Raj institutions, revamping the structure of civil defence. Do we have plans for all this? Do we have
resources for all this? Sir, the NCC, NSS, Nehru Yuva Kendras are being integrated with civil defence
networks. All these things should be trained for civil defence. For all this, Rs.100 crore has been
provided in the Fleventh Plan to revamp the civil defence. Sir, | request the hon. Minister to appeal to
the Finance Minister, Rs.100 crore in five years is neither here nor there, Further, we want to include
the disaster management also in this, and we want Bs.20 crore for a large country like this. We need
much bigger amount of resources and we nesd much more training. e have to have a plan for that.
Sir, under the scheme, the Civil Defence Institutes in 20 States, U.T.s will be strengthened, and civil

defence set-ups in 100 identified districts will be strengthened.
(THE VICE-GHAIRMAN (SHRI TARIQ ANWARY) in the Chair)

It is in 100 identified districts only, out of probably 600 districts. How can we manage? We
cannot do it in ten years. There is no question of identifying. If we want every citizen in the country to
get the benefit of civil defence, we have to strengthen this system in every district, every village,
every town. There is no question of identifying only 100, and then leaving other 500 districts out of the
purview from this kind of service. What will happen to those districts? Sir, | request the Government
to respond. The State Governments and district authorities should have a list of enlisted volunteers.
Do you have the list of volunteers? Do you have a plan to have a register of volunteers? If there is any
exigency, an organised response is required. How are these volunteers organised? Are they
attached to any district police formation, or are there permanent district-level civil defence
formations? What are we doing about strengthening this information? | would like to tell the hon.
Minister that we don't have all this information readily available. Unfortunately, we do not have proper

registers even for the blood groups, what to speak of this kind of much better registers.

The disasters are defined as natural or manmade. Our cities have been the targets of terror
strikes; our countryside is witnessing naxal violence; certain States are witnessing even secessionist
violence; and, incidents of communal and caste violence are reported in the country. Why did |

mention all this? Sir, including disaster management in the civil defence is all right but we have much
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bigger problems than this. | support this Bill; | will support further activities also but we need much
more strengthening. That is why, | am stressing on the point that simply including the disaster

management in the civil defence is not the solution;; this requires much more effort than this.

The naxals are attacking the civil infrastructure or the running trains. How can the volunteers
be used to provide relief to those affected in an accident or a homb blast. He mentioned about
'‘Bombay'. This is true. 'Bombay' is a much bigger thing. How many people will take the risk of their
lives? ¥hen there is an accident on the road, how many people are wiling to help that accident
victim? In France, there is a law according to which, if you find an accident victim on the road, it is
obligatory on your part to help him and take him to the hospital. Do we have that kind of law? Do we
have that kind of character? \We are scared. If there is a trouble on the road — | have seen it with my
own eyes-somebody with one pistol can control probably one thousand people. Nobody wants to
come forward. We have seen women being assaulted. How many people come forward to help
those women ? Whatever we talk about character, it requires much stronger training, much stronger
effort. | am not complaining about any individual or any organisation. Mr. Dave, | am with you. We
need a complete support from every side, and, that is why, | say, character can be built only if all of
us are willing to join together and try to build up the character. ...O’m‘erru,oz‘fons)... | do not know

what he has said.
SHRI RAJIY PRATAP RUDY (Bihar): What about political character! ... (Interruptions )...

SHRI SANTOSH BAGRODIA: Yes, you are right. Even our 'political character has to improve,
and, | think, some of you have to improve more than what is required in case of some of us. This is
but natural. | am not excluding the politicians. They are also part of the system. | have said that every
individual in the country needs to improve upon himself. If he is good, he has to be better. Even the
religious heads, even the religious leaders, everybody has to improve. ...(mz‘errupz‘f‘ons)... | do not

know but | am told that many of your friends are within. ... (Interruptions )...
THE VIGE-GHAIRMAN (SHRI TARIO ANWAR): Please do not disturb. ...(Tnterruptions ). ..
SHRI SANTOSH BAGRODIA: You are also with the Party. ...(Interruotions ...
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please address the Chair. ... (Interruptions )...

SHRI SANTOSH BAGRODIA: Mr. Vice-Chairman, Sir, through you, | am telling him.

. (Interruptions ...
THE VIGE-CHAIRMAN (SHRI TARIQ ANWAR): Don't divert. ... (Interruptions )...

SHRI SANTOSH BAGRODIA: Sir, | am looking at you because you are looking handsome,

smart and all that. But let me look around also. ... (Interruptions ...
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THE VIGE-CGHAIRMAN (SHRI TARIQ ANWAR): Thank you. ...(Interruptions ). ..

SHRI SANTOSH BAGRODIA: Sir, | will not take very long time. Will the NDMA, the National
Disaster Management Authority, also consider using the Territorial Army for this purpose? This is a
trained Territorial Army, which is available in the country. Should we include that also in the civil

defence. ... (Interruptions )... Sir, we must have a system by which. ... (interruptions ...

SHRI BAJIY PRATAP RUDY: Sir, there should be some disaster management in the House

also. ...(Interruptions ...

THE VICE-CHAIRMAN (SHRI TARIQ AMWAR): Rudyji, please. ...(interrupiions)... Don't
disturh. ...(Interruptions )...

SHRI SANTOSH BAGRODIA: Yes, there should he some disaster management in the House

and your cooperation is required. ... (Tnterruptions ...
THE YICE-CHAIRMAN (SHRI TARIQ AN\NAR): Why are you responding?

SHRI SANTOSH BAGRODIA: Sir, | come to my last point. ...(Time-bell rings)...

. (Interruptions ).
Sir, they will not let me make my last point. ... (Interuptions ...

THE WICE-CHAIRMAN (SHRI TARIQ ANWAR): Please, please. ...(Interruptions)... Please.

Order please. ...(Interruptions ). ..
oft W aErSIfeAn ; 59 &3 €, 919 B | 3997 oIl &, Bis &9 81 &1 ...(SAdHH)...
THE VICE-CHAIRMAN (SHRI TARIO ANWAR )t Mo, no. Don 't respond. ... (Interruptions ...

SHRI SANTOSH BAGRODIA: Sir, | am not going to be disturbed. S W @RIT b TS 87
2 W o1 Ueh AT i, 9 Wl SIS b TeT TS| Ta 7 #3 voice 1 top TX oIy BT 134T,
b g welle € rag g1 S L (SGEF). . 319 SUG | A9 held oA ®f Reed 7€l &1 Sir, the last

point | want to make s ... (Interruotions )...
sft Trofla vam w1 w1, A1 08 95w 9 & E, AT s uid T % e e i W A

THE VICE-CHAIRMAN (SHRI TARIO ANWAR): Your point please. ... (Infarruptions ... s
Sff... U3t erg AT BT B

SHRI SANTOSH BAGRODIA: For this, Sir, what kind of system should be there for monitoring
the performance of the district authorities? We should have a monitoring system which is available
not on three months' basis or six months' basis, but we should have a monitoring system which is
available on weekly basis. Then only something good can happen to the country. In today's world,
when we have the computer system, | am not saying daily, at least, weekly report should come to

the proper authorities so that if there is any problem in any district, it can be corrected immediately.
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With these words, Sir, | would like to conclude. And, Sir, | believe, that there is no combat activity in
this. This is meant for civil defence, even if it is national disaster. We are not trained for combating.
That is the responsibility of the Army. With these words, | thank you for giving me this opportunity. |
hope everybody in the country will support this and the day we take this responsibility, whether the
1S, whether any divisive forces, either because of religious or because of caste, nobody wil be able

to touch anybody in the country.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Thank you.
SHRI SANTOSH BAGRODIA: | remember in 1947, | was in Kolkata. ... {interruptions )...
it a1 Ba (afeed dmar) : =, 3 = 3@ sl
=it AT TSI : ¥, SR AT TTSH WIS TE, I F g 8IS gl
IuauTeas (3t aiRe 3[aR) | o @ Bifsu

SHRI SANTOSH BAGRODIA: | think, | am allowed and | have enough time, Still | am going to

finish.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude.

SHRI SANTOSH BAGRODIA: Sir, in Kolkata, my house was surrounded by all minority people
in 1947. There was so much fear, so much bloodshed all around. But the people both Hindus and
Muslims were there in our own area. Those who come from Kolkata or who know Kolkata, there was
a Shudh Khadi Bhandar which was opened by Mahatma Gandhi, | was staying in that house only.
There were Muslims just behind my house. We could talk to everyhody. ECEaRL AT, |40, did
qler 91 And, during that trouble also, there was hardly any bloodshed in that area because we tried
to help each other. That kind of training, that kind of desire has to come in you, in me, in these
people and everybody else. If we start saving that don't count either in the Army or somewhere else,
or, you don't do this, don't do that on religious basis, please let things move. We have to help every
community. Either due to religion or due to caste, we cannot differentiate. If some community or
some people from any other religion are not developed enough, we have to have figures, We have to
have information about it. What is wrong in taking the information? Sir, with this, | once again thank

you for allowing me to speak on this subject. Thank you.

=il T ured (ufFerdl durer) : Sunure qEie, § AR HRaf (HeilkT) fdads, 2009 @1
Rl e & oy ST g €1 5 fAdaw & Wl wed gu § ow Al ot oir W=t oft @ e
TP HIAT ATGAT| ARG, TR RN BT A% forwer wre < fremwet amare) aret <91 & for aga
Feeayul €1 WReR @ 7w PR a9 € 5 em sne) &1 e war ®1 o, wife g
ween Rk wifEre o w, e w0 9 768, afew sm s w5 involve w1 @R, RifieT st
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TR, I AR TRl s Tt weerr, TH BT 59 involve TRIHT 59T TR XA BT
B ST A i o, 59 R IR 9 WiE B SR €1 SaeT weeT ke & w7 arft-
3t AT wEwIT  IEt WX Foreh o & atdears, smdwarat s9el, TaedTs, 291 | g atett
IS WY T AT urep s WepTy AT 3 IS WY e, S 3% T (e ugard) g1 3 Al
3aeTd, Rrids e Tt Seseat o wrEET exAr gsar &), U= st @ g = e @rfes
ST ATl @i ST B9 & &9 81 SiT SATST W STGT SN Bl WA HSTT @) 91y, $9d forv disaster
management @1 3N A& wifdened afiv G| Y B SIENd 81 9EIGH, 2005 § 3TUST YEET
Frferfrm g & a1g &Y Brer T W, &Y Ritgae dad 9 s9eT Aoy s e, dfh o @
arig # fRrky o= & 6 o1 & w3 B § & 59 ST we AT o1 A ae gl e £
g gt guiegyl ar €1 safery hae RdHe @ & € e et o, s R ves Forgy e
Wl o 81 e W IRIY ST g B g ik ) L g R b B sy Wl e |
implementation g1 e g e § ag Y e aner § b St disaster management %\’, S'H—EF\TW
faar ¥ FIEQL qfep infrastructure @1 gfee 9 afik equipments Prefe “ﬂﬂ?rl’sm T SN B SR
STk T ﬂﬁi infrastructure TT&1 &, 39 T HOTgd equipments 81 & o1 e sy s?mﬁ manage
o qria? A4 g fagae § odl ax tar 9 S b e axe 9 3 sHe! amee o @ €, 3T
e e & equipments, fepsT TE BT infrastructure &N &Y @ %, o1 TR & wavEr oY @ %\*,
2T ¥@ A+ 59 foreiares 1 e ) g i A & O 1S ot e 7 - S unephie ue i & R A
sl & 1 forecasting A1 qalaT &) &1 9 &7 SiiR 9% forecast RN AT+ b, 3114 A 6
W O ugd e | Afder gufrmvl qra ag & & gee 81 & 15 g9 i ST vy wd &,
ST Gfee B & 5 T S arer o, AT &9 @M ggel W ST et e I @A ey
Igw! =i T2t &) gl wer wiaa @t erea 81 s9R < & arfla oRan F, sgen ar
e et iR ax #iew ax el e &1 S i w9 @ forecasting @R 8, 9 @8 wE <d & b
T Tl T & e g1 U a1el €, Afh SEi- el Ut U EF arel €, $9% a8 ¥ adiE W 9
et g S &) ¥ TP BT ST EART infrastructure ﬁ, T B h disaster management L7
FTYE a1 |, S g # R § e aga 9wd) €1 59 [ Sw dee $1 wed € aer
gram woilre 3fiR equipments @1 9uTge w1 agd o) 81 gads wer-wi § ue o) A ae
FHEAT AT § - S A1 e = Y -arft Rorep T 8 5916 oy T funding system &, a8 i
T &1 IS M SMIET AT & a5 T WP YRR TR © b 5B AT B B 9w §1 U8 | T
TG funding BT 9gTT STRT & 11 GHCT 8 & 418 9 99 9178 TR {4 reliet & Wb, S form
Ugel ¥ g1 S Pl Hel RIqRIT BRel agH il & | W1 g ARG HRET Bl T Ho X g Se
Faleft wpzam & fore e wy 9 ufdem S &)
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12,00 NOON

ST B AMR® BT ¢ B o &, INer S IR INeR AR o 91 o WiEew
e &, ot aiftrieRelt orr o €, Saot Ht wd) e | T S ot wexd €, ardass e
@) oreaed &1ame go1 A Ul Rerfer & & e @1 g w@rs § iR Sirar & o g9l s 6 e ®f
AT TSl &1 4 SIehe & IHBT qar I Webell &1 61 69 8% RS & 39 s 9 ¢ g,
o) Bl e BN o & e1d-e1d) "l & v w491 B sau A o1 S b org AT s}
Tt 9 I ST AsihaTs & Wald IR AT WG ie SUST & warel ¥ &1 A1 sis fF wie-widt
TSI & HUT B, S ARE 9 91 prf sl ¢ E, 9 5 v e a6 ugd, st ff sxaven
BT STENT B

A ®, § A A oft o RERReT @ w2 sretia s aEm 5 e ot
F=Re Bl B A et 8 a1 iy off U gEe & A Reffece o e €, swd s off
HROBR &1 AT bl W H=0 81, a8l qRe SATehR Uell &= od & o6 &4 ol 4 o dTel € 2T a9-99 aRS
B S B, JT B o 81 A sraferad # st o R e @ wyfaen e o uges §
T o et €, wEt- e O a8 =, T € TE ot §1 99 9@ e T8 ugad 81 gaie 5
SR Wt TET THRAT T A= B T €1 D A A AT TR A [T BT @ B
R 8T RS &1 gAY A UEH, 8 TIRS B ¢S B SR 47 91 @i gars &, w2 ofl, smrsw
U £ & I aATG |

T a9 - erars, WR1 IR, W 59 Mg o wwel Bt §1 g ars s € e e
 age wictef), a1 wrar oft 7 si Rarar o i sr@ @ @i, S € st el A o R
ST @1 Gehd! &1 AT 891H B Abd] 811 98 sufev wedl 21 1 4 wig widh off 9t 97a § srepre ust
o1, 311 T8 T BT e 1Y - 1% 9 9 SfiX Fed o, 1, A1 J130, T STl 9T g1 #ie= A
T, T ST FI=, ATaeT B I T T a1 AN S R o e N 98 2 9g o ara oft, S g
R T U= 9 waraT usT ST S 96 e e 1 # & & & forear @ aned § s S et
g1 e} B 451 s gl o it ) 81 o) anr F Swed) § 19 i e dve o v © 91 g 9gd
T & HH-FHY ST AN ST €, Fhed] A S i 9w @ sk o € SR e 9 o
£17 gtem aw wedl § o 59T 9% B K1 S0N I F B T A S A Sw S S s s g
BIS T TE AT AR, T WY ST &1 0w AL, IE W Sfa-Iehrer § qRT S A1 T e 9gd s
S ) & o et § el @) § 5w e o1 quid e & fong, 3 o st 1w wd &) Regwir &
g AT & &Y SUM @, B SITIR S99 &1 AT & 9| S a1l 918 1 89 59 7N & ves I
el # SEHTel B 2 € -'a vibrant institution' 1968 T TdeT & vibrant institution a=IT=IT @red &1 3¢+
& <o aTgHeT I TE GO, A[E WS A TR ST? ST AT & A o e, I, 9% agd g
& 41l &1 .. (STFE)...
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sft wrorhifer e (RET) « 19 =i 9 waw

o ) 3 5 AR Rt 9 R e B B o e i e | P O B
Ugel| SN g SIUT ST o, o/ SPiRe oM, fora SfITI sma S @ gt R €1 @ sy
aereidl & 5 v & st et F @ e e e @€, 9w osis | g 93-9S | W
ST, g [ g91 o1 srorrd) frel il 5w 918 g @i 3R e S, g1 ol {6 e 717 & feru
Stg R i R, # 59 ara | fiepd gl T ol €19 T9d a9 L (FFEHM)...

IugHTEAe (3 TR® 3TaR) ; S SeR s o < SR 3 ard wel

it or & - o feoft @) off, seiifore 99 dien &1 W, w9 %Y @) ard wd g,
e ST &R a1 HiSET Rt &, &9 Sl dar WY e 7 gehd &1 89 ISP 9 el @ 6
BIEAR oA ath 7§ 1 Bt §1 T aEt ™ e 9 oS & fo A §, <ifteT 5 sewt st a ot
TE & Wbl §1 984 M BIE-BICT A €, frTet dewx # it TE S arsd g1 o g e
& TorT ey 1T £, Se! dlellth TET ST AR T SR &9 SA®! 4 o daTss T8 &Y 9ad &,
e TR, e SR oreRis @1 9 @1 Bis g€ s, a1 e g fhe Re sram ax @
A i 2 e o s ) R P Y e e s | ) | el | R R et e Ry S S
F g O aF T FTsearel fhar o @1 €1 s 7 U f [N €1 TR, SO ST ST s &
S S S S <8 o, TS el A6 8 1S S el a8 gl 1l 4@ 9, ales £rad b el
e 3| d 0 &2 abellp § Uh gHY Bl 957 Hee & forw @ vad 819 98 wud) € F rad @)
TRHR WST BT o e ot 7w or g7 & e anfe o s A s s, € s A am
Tﬂ’é q CIRETIE] 3T, q Tzﬁ&ﬁ ﬂﬁ%ﬁ 9 Mumbai, which is the financial city of the country,
financial capital of the country! Are we prepared ? Were we prepared for the defence of that city? |
am really confused. W%, # ATqw &1 % off1 7 gfgofidt 7t €, goaeiidt €, swiern wamar &
FHIEA G .. (). .

Iugureae (3t aie sqaw) : gifere, smo gifer 1. (e=rm)...

it <1 s - so @ gt ared € 6 e F o W 8 910l L (SR, AT 7
T T 91 BRI ..(FEH).... Te a2 & a7 TE g ..(Fae)...

Iuaureae (haR® sHaR) : srar o1, saer gHa g6is g1
ST & - W), 3R @S9 e 9 i, o d w9 o .. (SIEE). .
Iuaureae (faRe s[aR) : wltor, sy o da F 7 diel| ... (aEr)...

et ST = : ey g W ey, § www et ot At smo <, ar F W
... (). .
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IuauTeae (3t aie sman) ; witoy, wfisr) s gifen

el ST i« aeieaR prferan oft, Ao et i, 41 e €, e fewfy S aa s
ruquf} ot T ST G SR ST AT HE A GAATST .. (SFT)...

IUaUrEAd (N aR® 3FaR) - e iR, gias i)

oftelt ST e - W, e 91d o1 9 § £ S g ek & @t & A i gan wand &,
e @ fopeft ot Tt aies WR 8, SR T ST awrATet TE A, O AT & 9 S W, AEE
& 9 ¥, SIB) aaeE 8] geriil, Wﬁﬁﬂmﬂﬁéﬁ, ot fewieey gid w81l Disaster of
corruption of mind, heart and intention. Y, Eﬁ SﬂfﬁﬁfﬁT ‘5‘\‘I Eﬁ Sﬂﬁﬁ WWW%\'I ETIT\}
<91 % orfiR @i ForaT ¥ wond §, A9 o anreHT S foraT we+t & wrfae el 819 eidl-wid ad
TaT vE) § T 5 fopw e @ ARl v €) anft s aet Rl s der =y o6 A 99 @
21 Roras) aore 9 Ao 99 <@ €, oS 9w 99 ) 8, ¥ BEl ISt §€ ®1 7S B There is no
proper lighting up of the signboards.?l—clﬂﬁm ﬂﬂ?ﬁ‘g, Qﬂ?ﬂ@tﬂﬁﬁﬁl Road breakers, speed

breakers are made without properly giving any kind of guidance to the person who is on the road

driving a car. There are accidents every day. S o oE # oo R TET ?ﬂT?Tffoﬁ, 11’5'3 FTEn ﬂ"cIT,
tareliv fete o €, s ot @wmE o, g o 6 WS arsiew o1 as Toweit T8 SR de
& auE 9§ Eﬁﬂ’% &1 Roads are so bad. If wo are preparing Metro links, if we are making flyovers,

should we have not thought of giving people on the road, at last, smooth roads? Forget the traffic
jams. What kind of preparedness are we talking about? @ AR ?, =1 87 o W= Sft pE @ 9?, q
aga i 7= 8, s N g w9 sy, wr w7, A grre awd &) srr Aifsa gre
TEtsimara WW =@t who is going to point out these things? We bring a Bill; we discuss it;
we pass the Bill without any debate! And, then, what happens? In 40 years, we have not been
prepared for any kind of disaster that this country is facing every now and then. Whether it is floods,
whether it is FETTS| 3T G 2T WA & [ &7 56 A58 @ Vb Tl Ao 6, offT T9rd «f
Hebd &7 9 E  preparedness @1 8H @1 8] WHsT Y8 87 And you are wanting to bring
vibrancy! Where? | don't know! How? | don't know! | do support this Bill, but with a lot of hesitation

and with a lot of guilt. And | only hope that this Bill really means what they are trying to say.

I would like to bring out certain points here. They are talking about "against any hostile act’, |
do not know what they mean by 'hostile act'. You have people in the defence, civil defence. They are
s0 poorly paid that instead of defending people, they are extorting money! There is extortion. Is that
preparedness? Okay, you are asking us to support your Bill. But what have you done in the past?

What kind of defence have you given? These people you have are so poorly paid ¥I%, S 3 &
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U SR BIS ART 2 L &1 30 o ¢fthes ferst T e ey, S TR U= Sy frent # aga ot
ot aw €, ST 7 ored] T R, S AN IR 7 STH) IA®! Bhes s $d €, WK
41 dTel B1e G 8, AR 911 SR & 19l 8, 4 &g ol €, wears G €, sfen e &1 ag
wEl g1 ug Wﬁ*ﬂI i-\', because we have not given them proper provision; we have not looked after
them in these last 60 vears. | don't care whether the Government is this side or that side. Natha
Singh and Prem Singh, one and the same thing! Every year, the Mumbai Police holds a charity
programme for the welfare of its families. It is a shame, Sir! It is a shame that this huge Institution
needs the help of charity weltare programmes for its families. It should be our primary concern to look
after the people who are here to take care of us, whether it be Police or whether it he Defence
Services. Nobody wants to join the Army, the Air Force and the Navy today! It is tough, Sir, because

they are so poorly paid. Tb¥®Y &I G117 3+ YRR @) A7 319 S%1 612 BIS S=1 8] drger 2

There is no future.

You have not created any national feelings among the younger generation of today. It is very

sad. It is a very sad state of affairs.
Iuerast (it afe 3FER) « 319 conclude FIRTT wital

SHRIMATI JAYA BACHCHAN: | am concluding, Sir. | realise that there is a lot to say if you
start pointing out the faults. There are so many unaccountable ones. Anyway, | am supporting this
Bill. My party supports this Bill with a hope that we are not going to be standing here after another 60
years and our grand-children will not be talking and discussing the same subject here. Thank you
very much,

SHRI D. RAJA (Tamil Nadu): Sir, | welcome this piece of legislation which seeks to strengthen
the role of Givil Defence in disaster management. | understand that this is the limited objective of this
Bill. So, | confine myself to it.

Sir, the Government of the day may or may not be able to prevent a disaster. But the
Government can surely ensure that the citizens and the public are well prepared to tackle a disaster

once it occurs.

Sir, keeping in view the National Disaster fManagement Authority and its role, | would like to
knows from the Government whether the Civil Defence institutions will involve the panchayats and
other local bodies like the municipalities to participate in disaster management. VWhat are the plans of
the Govemment to involve the panchayats and the municipal institutions in disaster management?
There is a great scope for giving training and creating awareness in all panchayat bodies in disaster
management.

Sir, we have a huge population. They can be mobilised and motivated by the Civil Defence
Forces and they can be taught how to tackle and endure disasters, and also to understand what can
be done. We have a number of institutions to be involved and made avare of disaster management.

They must he made aware of disasters.
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Sir, Givil Defence Forces can play a great role by attracting volunteers. The Civil Defence is a
potent force. The Administrative Reforms Commission has recently stated that the ideal number of
volunteers would be one for every thousand population. So, the Givil Defence should concentrate on

raising volunteers and training them. They would be the first to face the disaster.

Sir, the Government should also clarify whether the Mational Disaster Management Authority
would have jurisdiction over the Givil Defence or whether it would be with the Home Ministry. It
should be clarified. The Government should also define the role of the National Disaster Management
Authority in the management of National Disaster Response Forces, Right now the Home Ministry
coordinates the Response Forces. With the strengthening of the Civil Defence, what would be the
relationship among the various bodies dealing with disaster management in the country? The
Government must clarify. The Government should also clarify how it will create synergy among the
National Disaster Management Authority, the Home Ministry, the National Disaster Response Forces
and the Civil Defence. There is always a danger of each of them pulling in different directions. It must
be defined and clarified. This amendment, | understand, will enable the Government to use the Givil
Defence for disaster management. That is the limited object of this Bill. Let us hope that the
Government will implement such plans on a fixed time-frame. ¥What is the time-frame? Many a time
in our country, we pass laws and then we forget about them. We imagine that once a law is passed,
that law has been effectively implemented. But that does not happen in India. Unless the
Government sets the targets and tests the targets of the Civil Defence, this effort will not be utilised to
its full potential. Here | would like to know from the Government whether it has any plans to regularise
the Givil Defence workers and make them permanent as per the rules. This is important in the context
of preparedness of the country to face any disaster in any given situation. | think this Bill has only this
limited objective. | am not here to raise all issues concerning internal security or external security.
This Bill, I understand, has a limited objective of strengthening the role of the Civil Defence in disaster

management. With these observations, | welcome this Bill. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Yice-Chairman, Sir, | rise to support this Bill with a few
observations. | only want to seek one clarification from the hon. Minister. Sir, the Civil Defence Act,
1948 applicable to the whole of India aims at providing for continued maintenance of Civil Detence
services which are already in position in the States and Union Territories. It further says, "The Givil
Defence is intended to be organised primarily on voluntary basis as an integral part of the defence of
the country on a limited scale. Several measures have been initiated to make it a vibrant institution
capable of responding to various situations”. But as Shrimati Jaya Bachchan pointed out, after
nearly 40 years an amendment is being brought; whereas, several measures have heen initiated

in the past 40 vyears. Sir, many people have elahorated on natural disaster. They have cited many
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instances. Based on those things and experiences of the past, the Government has enacted the
Disaster hManagement Act, 2005. Subsequently, the Disaster Management Act, 2005 has been
enacted, inter alia, to provide for requisite institutional mechanisms for drawing up and monitoring
the implementation of the disaster management plans, ensuring measures by various wings of the
Government for prevention and mitigating the effects of disasters and for undertaking a holistic,
coordinated and prompt response to any disaster situation. Sir, this Bill serves the basic purpose of
natural disaster. This Bill intends to include one clause. It says, "In clause (&) after the words "time
of such attack”, the words "or any measure taken for the purpose of disaster management, before,
during, at, or after any disaster” shall be inserted. It has again been explained that 'disaster’ means
a disaster as defined in Clause (d) of Section 2 of the Disaster Management Act, 2005. Then
"disaster management’ means the disaster management as defined in Clause (e) of Section 2 of the
Disaster Management Act, 2005. Sir, while the Disaster Management Act itself has very clearly stated
all these things, this has been included in the Civil Defence Act. 1 can understand the rationale
behind it. My only clarification from the hon. Minister is, this amendment tantamount to an
impression that powers of the State Government may be infringed upon by the Central Government.
All these days, any assistance, from the Central Government, was extended to the State
Governments only on the request of the State Governments. NMow, this Amendment states that in
case of natural disasters, the Gentral Government may, by itself, extend their assistance to the State
Governments, which could infringe upon the rights of the State Governments. | would like to seek a
clarification from the hon. Minister on this point, and, | hope, the clarification would allay the

apprehensions of the State Governments. YWith these words, | support the Bill.

st g Srge (Ramaa usen) - W, # 50 e & w4 9o & o @< g2 g anft
5 59 IR 950 P BT AT F T a1 ST ared § & nation & AT T & character &I TaT
Tt e & e 2w ux e il &1 org i 59 qe ox s of spelea ans 2, 3w S, agt @l
SITET, TET o ANT S U SIh< WS U &1 TTE ST 1948 BT SETEX o ANOTT, 1962 T o AT,
1965 T & SNforg, "HARR" & o frT = arg o o iRy, & W 39 ]9 UF oY S¥w
w1 T €1 suferv ag ®edr fb Al character g1 €, 99 ITEN Terd &1 U8l character & 3
E‘Hﬁnaﬁonalism ﬂﬁﬁlﬁﬂﬁwéﬂﬁ?ﬁ“ﬁ%%ﬂmmﬁﬁ,ﬁﬁwﬁfﬂmmﬁl

(= Fravmfy dlareha go)

w7, uE e ffaer Rodrer o1 &1 599t 9 Faer 9% o1 aned! § 15 82 ®e = 3 S1e- 31T
UGS T §T £ TR I8 8 ®E | Home Guards &, 917 e fothe ot wae meefi i@ 2,
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ugell BT & TR FITeRT 8% SITE WAT SITAT €1 ST U S 9T §7 U STl ST ofehe @ o e
FRA, T TN PRI AT T GAT AT ST SUHHT Ry oft, ITF A wages €, d 9gT B 1§
ﬁﬂﬁﬁdﬁfﬁmﬂ@ﬁ%mmﬁﬁamendmentsHT@%\",W@ﬁﬁéﬁﬁﬁww%sﬂﬁ
WISAT T8 AT ST 574 ST T G1a1 9561 7907 &, technology T5¢ T §, S technical AT 1T 75
?\f, equipments change ﬁ T, d9 I8 amendments ol-7 Wil 1, @i infrastructure @1 %ﬁT ot
g vt &1 Tt #F 7% wEW % Home Guards, 1T 5Y W % e fther ot weet welt ot
&, BTt wages g¢IT W1 =T 3®! equipments &1 w1171 210l Ridh €€ Sox €1 98} @t ®x Ran
W%WE@TW?’#\’ disaster management EF»‘T%I"II GHGTI\FﬁEIﬁ W OTq Skl 3T Tohar
ST & 19 STh! Ugel Bl aNE g1 TE I@T 1Y, ST aF 9gd oredl §1 3T 9 Uge §1 MEH B
o eRitoff a8 $SB B S ETe off ofR wfa % WY S <Y et ofhy Afemait &1 £ < et eft
3R qowT T SR < srht offi # @ 21 wgaft 5 7 Girls Guides & 3R Boys Scouts €, 391 Y
Rifaer fetar 7 involve fdar wITTl S @ @i Y st ¢F Y @TUl Colleges # @ a8t &
students T it FaraT AT, RS 5@ H H1S Vet ARflaw ot @ 9 femef § e o 9g-Tg @
fowr ol €1 wifd, s 9 involve @R & fore st oft areprerar £ <Y arf anfen g w
SITGT emphasize BT ATET 72 AN & aware ®XH & o =T emphasize BT il S‘ﬂ'%l'll #
A5 Wﬁﬁﬁ m Bl changes 314 ol Tﬁ %\", Sl amendments T T@ %, 394 infrastructure 3R ﬁﬁﬂ
TR RITET TR 701 R fRg%a 4, O WIRd ¥, Home Guards T State subject &1 561 ®TH &1
el & a2 gl s9® ! wages M ad) €, aifeb wrei & g9 ae wrasm g1 wnfdv b Home Guards &
fepeft ot cadet Eﬁ, ﬂ]@ﬂ’s’ﬂ%ﬂﬁmwﬁ, E_rl"ﬁwages R‘?W‘Iﬁfﬁﬁﬂ"ﬁﬂﬁ%ﬁl ...(Wilﬁ
... = e 7 F Ue 9 sk wear anedd) €)1 a8t W gender-biased 1 Home Guards # ST
Afeent € Saw! & 9 53 9 € i o7 gow € 39w sareT 49 R 9 €, i e s
aRraY g form <irer €1 59d e F Y Wi 9yl 5 el & Ay # 59 e @ wweld wddt g
garG|

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): Sir, 1 am highly grateful to the honourable Members who have participated in
the discussion on the Givil Defence (Amendment) Bill, 200¢, passed hy the Lok Sabha, and |
sincerely thank them for their valuable suggestions. | am extremely happy that, altogether, seven
Members have participated in the discussion and they have all supported this Bill. Once again, |
express my sincere thanks to the honourable Members who have actively participated in the
discussion on the Bill.

Sir, the concept of Civil Defence had originated during World War Il. It was intended to
safeguard the life and property of the civiian population. The able-bodied and the able-minded
citizens were asked to help protect the common citizens from air raids, etc. during the War. The Civil

Defence functioned as an extension of the Army among the common people.
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The organisation which spearheaded the Civil Defence during those days was the Air Raid
Prevention Organisation. After the conclusion of the Second World War, this organisation was wound

up.

In independent India, the idea of involving the civil population in defence mechanism was
mooted after the 1962 Chinese aggression and the 1965 Indo-Pak conflict. It was in 1968 that the Givil

Defence Act was passed.

Sir, the Civil Defence is intended to he organised primarily on voluntary basis as an integral
part of the defence of the country on a limited scale. However, after the 1971 Bangladesh VWar, the

functioning of the Civil Defence became mostly defunct.

The 1968 Civil Defence Act includes any measure, not amounting to actual combat, for
affording protection to any person, property, place or thing in India against any hostile attack, be it
from air, land, sea or otherwise, whether such measures are taken hefore, during or after the time of
such attack. The Act also aims at providing continued maintenance of Givil Defence services which

are already in position in States and Union Territories.

Now, Sir, there are 225 cities and towns in the country which have been categorised as Civil

Defence Towns and Gities. Of these 225 towns and cities, 88 have, however, not been activated.

The Givil Defence, at present, is limited to times of external aggression only. Several measures
have been initiated for revamping the Givil Defence Organisation to make it a vibrant institution,
capable of responding to wvarious situations. In the aftermath of the Kargil ‘War, the need for

revamping and strengthening the Civil Defence was emphasised by the Central Government.

The role and the field of responsibility of Givil Defence have heen further expanded through
Executive instructions for utilising their services for mitigation, prevention and preparedness for

disasters as well as for response and relief after a disaster has struck.

Subsequently, Sir, the Disaster Management Act, 2005 has been enacted to provide for
requisite institutional mechanism for drawing up and monitoring the implementation of Disaster

Management plans.

Further, Sir, as per the National Policy Approach Paper on Civil Defence, it was decided that
the Civil Defence Act, 1968 may be amended to cater to the needs of disaster management. The
Amendment will help to utilise Givil Defence Volunteers to effectively render their services as part of

their duty and enhancement of public participation in Disaster Management related activities.

Sir, India is a country which is prone to natural disasters. In fact, 25 out of 29 States are prone

to natural disasters. Sir, 58.0 per cent of our land mass is prone to earthquakes of moderate to very
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high intensity. The country has a 7500 kilometres long coastal line, out of which, close to 5700 kms
are cyclone-prone and are ravaged every now and then. The mighty rivers flowing through the length
and breadth of the country make the country vulnerable to floods. Mot only houses and properties are
affected, the efforts of many months of hard work by farmers get washed away in these floods. Over
40 million hectares, that is, 12 per cent of the land, are prone to floods and river erosion. Sir, 68 per
cent of the cultivable land is vulnerable to drought. Many times, when one part of the country is

ravaged by floods, some other part would be reeling under severe drought.

Sir, the Government is responsible to protect the life and property of the people. But the
Government machinery by itself may not be able to reach everywhere every time. If there are trained
common people present at the site of natural disasters timely help could be better ensured. Trained
and motivated civilians can extend a helping hand to the Government and during natural disasters

assistance can be reached very fast and losses can be minimised.

Sir, after the passing of the Disaster Management Act, 2005 there is now a paradigm shift in
our approach from the post-disaster relief and rehabilitation based 'reactive’ approach to the pre-

disaster prevention, mitigation and preparedness based 'proactive’ approach in a holistic manner.

Sir, the Givil Defence Advisory Committee under the Union Home Minister has recommended
implementation of the Scheme for revamping the Civil Defence in the country at an estimated cost of

Rs.100 crores during the Eleventh Five Year Plan.

Sir, the Ministry of Home Affairs issued sanction for the above Scheme on
20th April, 2009, which is implemented through Director General of National Disaster Response Force
and Civil Defence. The Scheme inter-alia includes upgradation of the existing 17 State Training
Institutes in terms of infrastructure, transportation and equipment; establishment of 10 new State
Training Institutes; upgradation of facilities in 100 identified Civil Defence Districts. The Scheme also
has a pilot project involving an expenditure of Rs.3.25 crores for involving Givil Defence volunteers in

assisting the police in law and order and internal security situations.

Sir, the common public who are volunteering to be part of the Civil Defence team can be
trained to take action before the onset of a disaster or to identify the signs of natural disasters and
warn the public so that life and property losses are minimised. Hence, Sir, it is acutely felt that the
Civil Defence can play a very important role in disaster management, and, therefors, it has been
proposed to expand the role of Civil Defence by amending the definition of "Civil Defence” as
contained in clause (a) of Section 2 of Givil Defence Act 1968, so as to bring within its scope the
measures which may be taken for the purpose of disaster management during, at, before or after any

disaster. This is the very objective of the Bill, Sir.
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Sir, some hon. Members have made some observations and sought certain clarifications on
the Bill. One important suggestion which has been made by hon. Member, Shri D. Raja is about the
role played by local hodies and panchayats in disaster awareness programmes and all that.
Definitely, Sir, we will take this suggestion into serious consideration, and we will try our level best to
involve local bodies, including panchayats and gram sabhas, stc., in the awareness programmes on

disaster management.

Sir, another question which was posed by hon. Memher, Shri Siva is about encroachment of
the powers of the State Governments by Central Government. | wish to make it absolutely clear that
there is no mala fide intention about interfering in the rights and powers of the State Governments by
the Central Government. Not only that, Sir, before finalising the Bill, the State Governments were
consulted on this, and all the States had agreed to the amendment. There is absolutely no reason
why my dear friend, Shri Siva should express his apprehension in this regard. Sir, | don't think that
there are any other important points which have been raised by the hon. Members, in this regard.
After passing of this Bill, definitely, the Government of India will take care of the interest of the
people, and we will try our level best to protect the property and life of the people of this country. So,

| request the hon. Members to support this Bill.
MRB. DEPUTY CHAIRMAN : Nowy, the question is:

"That the Bill further to amend the Civil Defence Act, 1968, as passed by Lok

Sabha, be taken into consideration.”
The motion was adopted.

MR. DEPUTY CHAIRMAN: YWe shall now take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.
Clause 7, the Enacting Formula and the Title were added to the Bill.
SHRI MULLAPPALLY RAMACHANDRAN: Sir, | move:
"That the Bill be passed.”
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Hon, Members, we shall now take up the Salaries and Allowances
of Ministers (Amendment) Bill, 2009. A decision has already been taken to pass this Bill without any

discussion. ...(Interruptions )...
The Salaries and Allowances of Ministers (Amendment) Bill, 2009

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): Sir, |

move:
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"That the Bill further to amend the Salaries and Allowances of Ministers Act,
1952, as passed by Lok Sabha, be taken into consideration.”

The question was put and the motion was adopted.
MRB. DEPUTY CHAIRMAN: We shall now take up clause-hy-clause consideration of the Bill.
Clause 2 was added to the Bill.
Clause 7, the Enacting Formuila and the Title were added to the Bill.
SHRI AJAY MAKEN: Sir, | move:
"That the Bill be passed.”
The question was put and the motion was adopted.

Motion for reference of the Bill to a select Committee
the Commercial Division of High Courts Bill, 2009.

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOCILY): Sir, | move the

following motion:-

"That the Bill, to provide for the constitution of a Commercial Division in the High Courts for
adjudicating commercial disputes and for matters connected therewith or incidental thereto, as
passed by Lok Sabha, be referred to a Select Committee of the Rajya Sabha consisting of the

following Members:-
1. Shri Shantaram Laxman Naik
2 Shrimati Jayanthi MNatarajan
3. Prof. P.J. Kurien
4, Shri Santosh Bagrodia
5. Shri M. Rama Jois
G. Shri Balavant alas Bal Apte
7. Dr. V. Maitreyan
8. Shri P. Rajeeve
9. Shri Virendra Bhatia
10.  Shri Satish Chandra Misra
1. Shri Tiruchi Siva
12.  Shri D, Raja
with instruction to report to the Rajya Sabha by six weeks."”

The question was put and the motion was adopted.
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